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IN THE: CE:N'lRAL .AD.lvUN ISTR!~T 1\TE; TRIBUNAL 

JODHPUR BB.NCH I JGDHPUR 

·Date of order ; 15.5.1995 

.Q .A .No.190/95 

GH 1R .JS.H · M..<;.Th'UR : Applicant. 

1./S • 

UN ION OE' INDIA AND OrHERS : ·Respondents 

•• 

present 
w -

Mr.K.Moinuddin, counsel fer the applicant • 

•• 

BY 'rHE; CCURT 

Heard S,hri K.Moinuddin, learned cou:nL:el 

£or the applicant._ 

2 • He has ~orne aga~ in this ()A against the 

de cis ion Of the. respondents in nOt trans fer ring h irn 

to the Unit of-Divisional Accounts Office from the 

unit -of ~·torkshop Accounts Office , both stationed at 

Jodhpur. The applicant had earlier moved this Tribunal 

vide fJP. No. 72/95' in which a direction ·was a·iven at the 
~~~ -

admission sta~e that transfer of the applicant may be 
~ · taken 

examined by the respondents and a decisionLthereon 

befo~e ordering any fresh person to the Divisional 

A:b:::ounts Of£ ice 1 JOdhpur. The respondents \-Jere dire-cted 

to inform the applic.:,nt of the decisi·:•n taken in the 



--

.. 2 .. 

matter "t-;d.thin a pE·r iod of three months from the 

date of receipt of a copy of the order. Accordingly, 

the respor:dents vide Annex.b.-4of this O .. A. dated 

24.3 .. 1995 have infox:·med ·the applicant that his 

case for transfer from the workshop Accounts OfficE', 

Jodhpur to Divisional Accounts .Office, Joc1hpur cannot 

:be ~~ acceded to in the absence of any pr ov is ion 

in the Accounts Depa.rt.ment under the extctnt r~les 

for maintaining priority for transfer of the staff 

from one accounting to another cJCcounting unit at 

the same station. 'l'hey h.:il!e fllrther .said that the 

rules quoted in the application are applicable to 

the caseS t1here an errployee is seeking transfer from 

one division to another, situated at different 

station and not to the transfer from one office to 

another at the s arne sta·t.ion .. 

_, ., The learned c ounse 1 for t h~ npp li.cant 

tried to impress that the Raih,•ays have~mitted 

transfers with in the same division and they themselves 

beii.n~ doing so as would be evident from Annexures 

A-lto A-3. A number of officials were transferred 

from se·veral units stati.oned at Jc::dh ... Jllr to another 

unit stat.i.oned at Jodhpur for 'i'Jhich a priority 

register v;as maintained. HOvlever, in the case of the 

applicant a go-byf has been given to th1s priority. 

Shri Ho.inu.ddin was not able to produce any circular 

of the Railways ,.,hich pr:escr .Lbes trans fer of an 

official from ::me unit to an·.)ther at the sane station .. 

;.s per one of ·the Railvvay Circulars annexed in the 
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OA the Rail11Iay Board had des ired tha.t officials 

t-!Orking within a division can also be transferred 

't'Jithin a-divis-ion at a station of choice depending 

upon their personal ·circumstances. This provision 

gives the employees a~ opportunity for getting 

posting to a choice station depending upon their 

requirements .. HO'IIJever,. there .is no ruLing Sl.lpporting 

the cla~ that' an official could be transferred 

from one unit to another unit belonging .to the same 

division located at the same stat.ion. No pressing 

or valid reasons also has l:een 'brought for·ward to 

support this request.. This is another mat·ter that 

the respondents have been transf~ring officials 

belo_nging to other units, from one unit to another 

at J<Xihpur as per their discretion. s-ince the 

discretion of the respondents cannot be fettered 

by directions of this court in absence of any 

statutory rule ~o the contrary,. I do nc~ consider 

the case is fit for admission~ The case is, therefore~ 

dismissed at the admission stage itself. 

4. Norrr.ally., in a case like this I would have 

awarded cost to the respondents for unnecessarily 

brmgin.g the matter to the Tribunal whe~ the 

dLscretion lies with the administration to post an 

official from one unit to another. This case is-

a fr iv~lous one and vexatious. S,uch ·DJ".s need to be 

discouraged. It iS hoped that in future such OAs 

are not filed when proper directions ~e already given 

by this Tr~bunal and the respondents .have shown 
. \ 

subStantial compliance to the 

j 

s~a. \J,~,~ 
{N ,.K. VERNe"\) 
x~1embe r (i~dm) 


